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MADHYA PRADESH ACT
No. 29 or 2016

THE MADHYA PRADESH PANCHAYAT RAJ AVAM GRAM SWARAJ
(SANSHODHAN) ADHINIYAM, 2016

[Received the assent of the Governor on the 6th September, 2016; assent first published in the “Madhya Pradesh
Gazette (Extra-ordinary)’’, dated the 20th September, 2016.]

An Act further to amend the Madhya Pradesh Panchayat Raj Avam Gram Swaraj
Adhiniyam, 1993.

Be it enacted by the Madhya Pradesh Legislature in the Sixty-seventh Year of the Republic
of India, as follows:—

Short title and L. (1) This Act may be called the Madhya Pradesh Panchayat Raj Avam Gram Swaraj
commencement. (ganshodhan) Adhiniyam, 2016.

(2) It shall come into force from the date of its publication in the Madhya Pradesh Gazette.

Amendment of 2. In Section 36 of the Madhya Pradesh Panchayat Raj Avam Gram Swaraj Adhiniyam,
Section 36. 1993 (No. 1 of 1994), in sub-section (1), after clause (cd), the following clause shall be inserted,
namely :—

“(ce)  does not have flush latrine or pour flush latrine in his residential premises; or".
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